
Misc. Crl. (Bail) case No. 140/2023 

Wahed Ali Vs State of Assam           

10.03.2023 

 Petitioner filed hajira. 

 Today was fixed for C/D. 

 C/D received. Seen. 

Brief fact of the case as stated in the FIR is that, the 

informant Musstt. Sabina Khatoon got married with the accused 

person around two years back as per Islamic rite and rituals and 

thereafter, she started residing at her matrimonial house. It is 

alleged that just after few days of her marriage, her husband 

started torturing her both mentally and physically by demanding 

dowry. It is also stated that some organization has settled the 

dispute between them but the accused continued to torture her. 

It is stated that on 21-02-2023 at about 4 p.m, the accused 

Majibur Rahman gave fist blows to her and also tried to kill her by 

strangling her neck. 

Also seen the petition No. 97/2023 filed by the victim 

Musstt. Sabina Khatun along with the affidavit by stating that she 

filed the case due to misunderstanding, the matter has been 

amicably settled between her and the accused and she has no 

objection on releasing the accused on bail. Also seen the Aadhar 

Card of the victim cum informant Musstt. Sabina Khatun. Let the 

same be kept in C/R. 

Perused the C/D and the C.R. Heard ld. APP and ld. 

counsel for the petitioner. 

On perusal of the C/D, it appears that the case was 

registered on 22-02-2023 and on the same day, the accused  
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was arrested. Material witnesses are examined. From the petition 

and the affidavit of the victim, it appears that, release of the 

accused will not affect her safety and security. Considering the 

nature of the offence, it appears that further custodial detention 

of the accused Mojibur Rahman is not required for the 

purpose of investigation. Hence, considering the length of 

detention, the accused Mojibur Rahman, is allowed to go on 

bail of Rs.20,000/- with a local surety of like amount, i/d jail 

hajot, subject to the conditions that : 

a) The accused shall make himself available before 

the I/O as and when called for and shall co-

operate with the investigation; 

b) The accused shall not hamper and temper with 

the investigation and the evidences; 

c) The accused shall not, directly or indirectly, make 

any inducement, threat or promise to any person 

acquainted with the facts of the case so as to 

dissuade him from disclosing such facts to the 

court or to any police officer;  

d) The accused will not abscond; 

Send back the C/D.  

Send a copy of this order to the ld Elaka 

Magistrate.  

        Misc. (Crl) case is disposed of accordingly. 


